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THE TONCBIE SHRT P.C. JAIN, MPMBER (A).
THE HON'BLE SHIT J.P.  SHARMA . MIEMBER (J).

o

O

v the ApplicantX ... SHRT D.R. GUPTA.

r the Hespondent.s e .‘}H.‘?l‘ A K. TIWARY,

proxy counsel for
SHRT P.P. KHURANA.

JUDGEMENT  (QRAL)
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In all these OAs, the uestion involved is of
extending the be-nefit'._ of the judgement of the Tribunal in OA

Q..

Contd..2.




1500/87, Da]jit xmnar ) Anr. _og; UOL& Anr., and six other

. i’e]atéd Ohs, which ‘were d1 smc.ad of bv th@ Judqamnt dat,ed
7.6.91, to the - apmicznts in ‘these caqes The ornratiwx

of the 1udqs=ment Bat,ed 7 b 91 (supra) 1s ex'tracted as

. . PR N

"13. In view of the var:ious jmiqanents pasc.ed
by this Fribunal in mrﬂance with the smnt
of the judgement. given by. the Hon' ‘ble High i
Court. of Allahabad as upheld by ‘the Hon'ble  °
Suprems Court of. India inthe case of Shri

extended to the appl1rrants hemm .also a
shal) be deemed to- have ' been ' pmmnted with
effect. from the date pnor to a date - of
promotion of any  person who me.ed the
departmental examination subc.empnt to the
applicants and their f;omonty be revized in
TES Group-8 cadre.  They shall also be ent\t]ed

to refixation of their pay “with ‘effact [f¥om the
said date. This - order shall: wbe: xnm]empnted
within a period of threé m()nthf" from the date a

copy of thxs corder . is ,,.wed ~hy  the
respondent.s. There shaﬂ now@ver, be no ord:?r

as to costs.

e

7 Specia)l Laave Peutionf wem filed hy the ref'pond9nt';

4o v

'»i_n the Supreme Court bf ’Irwdia whu'*h were dxqm]s.,ed by an

order passed by the mrw‘b]e,,&mreme Court‘onb‘l,Qz.

3. Notxc*ee were d] rected to be iqc'.ued on’ ad!mqmon as

well as on int_enm re]ief but the resmndents ‘have not. filed.

any reply - thouqh a perlod of nearl

nmvhe_r of adjournments  were ra]lwed for tha purpose. The

bmts that reply
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'learned P roxy oounsel for the'resmndents sy

. e Re -
. 5,

har not been fﬂed SO far.,_.;_:_

parmanand L[al and Shr1 Brij mMohan, we direct _ j{
that. the benef)ts of the said judqamnt be =~ 7,
nd they '

yoneyearhasmssedanda'

Py

o il

)

b v ekip iR

i

«

¥

~
»‘3.




"Roth “are heard 'I‘he 1eamed oounsel for the
respondents sz—nd that they wer'e ~implementing
the orders qiven in the judqamant ‘in OA
1599/87 (Daljit Kumar & Anr. 'Vs.. uor & Anr.)
and .the said related OAs.’ ‘They .agreed to
- the htam'aﬁts to the - apphc;ants -also

1 ' L extent
. - , L nmwded they are qlmnlaﬂy f:t_uated
';” P co :,.1 ; In vi@w of .fhe ahnwn ths* .app11cat10n “is
AT T S T < disposed of ﬁnaﬂm The partjeq hear
‘ LS " . their own msts.._ R T
c g Lo
.‘.*:’.‘ j .' g paf'sai in these czqu 88, uel] ,/aart:tcmar]y
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5. L Tn the fact'; and cirt::m"t.anc:ec:. of the case, we leave

the p'a"rtj.es to bear tmer cwn oosts. .

g

nanes/txtle'zof‘ partiw A -per 08 order dated s
ich part of ‘hia 3udgement ;
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